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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL HYDERARAD BENCH HYDERARAD,
“ 0.A,N0O,1313 eof 19%5,
Between | . Dated: 22,1.1996.,
N.P.fMutyalapy# cse Applicant
| f _ And
Unien ef Indialrepresentedz
l. Chief pPest ﬁaster General, a.P,Circle, Hyderabad.

2. Pest Master General, A.P. Kurneel Regien, Kurneel,

3. The Directer of Pestal Services, 0/0 Pest Master General, A.P.
Kurneel Regien, Kurneel,

4, The Superintendent ef Dest Offices, Kurneel Divisien, Kurneel.

5. The Pest Master, Nandyal HO, Nandyal, Kumneel District.

CORAM:;

Hen'ble Mr. A.B.Gerthi, Administrative Mewber

C@ntd:-.n?/-

e Respondents
Ceunsel for the Applicant : Sri. K. S.R.Anyaneyulu
Ceunsel fer the Respendents ¢ Sri. N.,V.Raghava Reddy, Addl. CGSC
R , |
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0,A.1313/95. Dt.

of Decisign : 29-01-96.

OROER

I As per Hon'ble Shri A.8. Gorthi, Mamber (

[

Tha applicent was in accupatton_éfh

Admn;) !
ru{xww¢4'

quartsrs whils

verking as a Pestmaster, Kurneol HO. On his transfer to

Dharmapuri (Tami; Nadu) he was permitted te

retain ths quarters

Prom 05-11~1991 to 04-01-1992, The epplicant howsver vabatcd

the quarters aniy on 02-05-1993. Ths reependsnts vide impugned

-mamp dated 17-10-1995 directsd recovery of damaged pent froam

05-01-1992 to 01-05«1593 (16 months) at the

per Sq.metrs andiacaurdingiy Pixed the rent

rate of Rsy 40/~

fer the saeid peried

at Ra, d4.249,60/?; Aftar deducting tha rent already paid by

the spplicant the rsspondents directed that

@ sum of Rs,42,019.60/-

be recevered from the applicant. The relisP cleimed by the

applicant is for sstting asside the impugnad

meme dated 17-10=95,

2. The appiicant,an account of seyaeral domestic problems

of a compalling nature)requostad the autharitios‘cancornad to

permit him to retain gevernment quarters at

Kurnmal as he was

unable to shift hxs Pamily to Dharmapuri which is in Tami% Nadu.

Vide letter dated 22-10-1992 issued by the Assistant Diractur af

Peatal Services, Kurnosl it was stated that
be liable to pay fent as follous:-

1. Ist Tuo months @ 135/~ PM
from 5~11=91 tnp 4-1-92

2. Next six months at the pgts
of double ths normal pent
annPQ. 5-1-92 to 4=7=32

3. Abovs that paried double thi

psnal rent v.e.fl,, 5=-7-92 tm
4-10-92

Tatal Amount

the applicant would

.e % 270-00
[ & 1&20‘00

. e & 1620-06

. & 3510'30
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The said latter Purthsr states that "tha officar has to pay

ths rant at the rate of Rs, 540/~ pm from 05«10+1992 enwards
till the date of vacation™. There is no dispute that rent

in terms of ths afers-said lstter was racovered from the
applicant, Lnng:after th§ applicant had vacated tha guarters,
the respondents in Decemher 1993 issusd a memo étating that
damaged rent weuld be recovered for 16 months at the rate of
Rs. 20/- per Sq.metre and accerdingly fixed the rent at

Rs. 22,124-80/-.7 Ea%tﬁfk;ida the impugned wemo dated 17-10-393,

the rsspondents furtnsr hiked the rats ef damaged rent from

Ras 20/- te Rs- 40/- per Sq.metre.
3. Haard iearned counsel Por beth the parties.

4, Shri K.5.R.Anjeneyulu, learned counsel far the

applicant has centended-that tha ralevant instructisng laying

down tha dahagéd rent at Rs., 40/~ par Sq.metre-;ggi applieable o
only to General Peol Accammﬁdéticn at Delhi andfnnt to Pastal
accemmodation in other placas. In this contektc§§££§5;u.ﬂaghava
Reddy, learnad sﬁanaing counszl for ths rsspondents, has dpawn

my attenticn te the depertment of posts letter No.S=1£80-51dg.

dated 09-05-199153¢cnrd1ng to which the relevant instructions

‘regarding the rate of damaged rent as wsre issued in respect ef

government pesl accemmedatien in Delhi weuld alse apply to all
péstal peol quarters with effsct from 1st April 1991. The
applicant's counsel states that even t hgd letter cf 09-05-1991

weuld alse be applicable to postal peol quarters at Delhi only

and cannot bs said te mean that it weuld be applicable to pe stal
pecl guerters in placessther than Delhi. I naed not ?urther'giﬁif”f
in~£; this aspaét)as 1 Pind that the DA is liabls te be allowad

vy
altogether &3 different greounds.
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Cepy te:= - . g el

1. Chief pest Master General, A.Pp.Circle, Hyderabad.
2. pPest Master General, A.p.Kurieel Regien,’ Kurneel.

3. fThe Directer of Pestal gervices, 0/0 Pest Master General, A.P.
Kurneel Region, Kurnoel

N . - .
. .. l

4, hThe sup-rintendent ef Post Offices, Kurno@l Divisien, Kurneel.
5. The Pest, Master. Nandyal HO, Kurneel District.

6. One cepy to Sri K S R.Anjaneyulu, advecate, CAT, Hyd.

7. One cepy te sri. N.V:Rag?ava Beday, Addl, CGSC, CAT, Hyd.

8. One ceopy te Library, CAT, Hyd.

: 1
9, One spire Cepy.
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5 Admittedly letter dated 22-10-1992 issued by the

—4-

Asst. Dirsctor of Postsl Ssrvices fixed the guantum of rent
liables to be paid by the applicant fer ths periud from 05~10-91

to ¢£XF the date of vacation. It is alse net the case that thae

_ rent as demanded in the said letter was not paid. rThé letter

' ,convey thallmprBSSiqn that the

applicant was liable to pay the cle rged reht ét Ré. 540/ -pm

in an un-eguivecal terms

(i.e., 4 times in normal rats of' rent) from 05-10-1992 te tii1

the date of vacatiun. The applicant obviausly qccaptad the

situation as suchrand decided to continue in the said accommodation
for a further péfimd §i2°ménﬁhs;:i;a;. prom 05-1051992 to 02-05-93

so as to enable his children te continue with their academic
curriculum uithaué disiﬁrbaﬁca. Had fhe rispondhhts warned the
applicant well in {time that damaged rent at the rate of Rs.20/-

per Sq.matre sr Rs, 40/~ per Sq.matre would bave}baan chargad

from the applicant, hs weuld have perhaps deéidaﬁ against retantion
of the gevernment accommodztien, keeping in viaw his limited salary]f

: . . | |
to which he was entitled. | : f

6o In the aPore-s@@ﬁéd circumstances Q@nﬂbﬁi w} e
technical vieuJI am inclined teo take the view that it would bs
unfair end unjust ap1ron'the pert of ths raspond?hts to go back
en their stetement as mads on 22-10-92 and te hika tha rate of
rent to bs chargad from the applicant to a very stesp extent as

is sa&d—¢o=ba done by the impugned memo dt. *7-10—95. Accerdingly

N
the impugned memo together with the earlier meme dt. 02«12-1993 -
is gquashed, In case the applicant had already paid the full
rent in terms of letter dt. 22-10-92 no further pecovery shall
be made from the applicant further towards rent for gevarnment ff

quarters at Kurneel. ' , L

Te The DA is allowed accordingly. HNo costs.

I——/(pia B. Gor ;

. Member (Admn.
Datsd : The 29th Jgnuary 96, deJ_"
(Dictated in Open Court) ‘
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